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vkns'k@ORDER 
 
PER: SANDEEP GOSAIN, JM 

 This appeal filed by the assessee is directed against order of the ld. CIT(A) 

dated 30-04-2024, National Faceless Appeal Centre, Delhi   [ hereinafter referred 

to as  (NFAC) ] for the assessment year 2017-18  raising grounds of appeal  at 

Form No. 36. 

2.1 During the course of hearing, it is noticed that none appeared on behalf of 

the assessee except filing an adjournment application on behalf of the ld. AR of the 

assessee through E-Mail expressing his inability to attend the case on the date of 

hearing. The Bench took into consideration the adjournment application but found 
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that no specific reason has been mentioned therein by the  ld. AR of the assessee 

for seeking adjournment. Hence, the adjournment application of the ld.AR of the 

assessee is rejected. 

2.2 On the other hand, the ld. DR was ready to argue the case. 

2.3 After hearing the ld.DR and perusing the materials available on record, the 

Bench noted that the ld.CIT(A) has partly allowed the appeal of the assessee. 

However, before the Bench, there is no written submission or any documentary 

evidence countering the order of the ld.CIT(A) has been filed by the ld. AR of the 

assesse. Hence, in this situation, the Bench has no other option except to confirm 

the order of the ld.CIT(A). Thus the appeal of the assessee is dismissed.  

3.0 In the result, the   appeal of the assesee is dismissed. 

Order pronounced in the open court on       20 /08/2024. 
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